
FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptey Board of India (InsolvencyResolution Process for Corporate Persons) Regulations, 2016) 
FOR THE ATTENTION OF THE CREDITORS OF (SHIVAM STEELS AND TUBES 
PRIVATE LIMITED| 

RELEVANT PARTICULARS
1. Name of corporate debtor 

Date of incorporation of corporate debtor 
Authority under which corporate debtor is Registrar of Companies. Mumbai 

incorporated/registered
4 Corporate ldentity No. Limited Liability

Identification No. of corporate debtor 
Address of the registered office and principal
office (if any) of corporate debtor 

6. Insolvency commencement date in respect of 
corporate debtor 
Estimated date of closure of insolvency resolution 20" March, 2022 

Shivam Steels and Tubes Private Limited 

10 September1998 
2 

U27104MH1998PTCI16496 

264, A To Z Industrial Estate, Ganpatrao Kadam Marg. 
Lower Parel. Mumbai City Mh 400013 In 

22 September, 2021 (communication received by IRP on 
28h October, 2021) 

process 
8 Name and registration number of the insolvency JAGDISH RATANLAL AHUJA 

professional 
professional 
Address and e-mail of the interim resolution JR Ahuja & Co, Company Secretaries, UG-329, Dreams professional, as registered with the Board 

interim IBBI/IPA-002/1P-N00401/2017- resolution IP Registration no: 
2018/11175

acting as 

9. 

Mall, LBS Road, Bhandup West, Mumbai 400078 

Email: pesjrahuja@gmail.com 10. Address and e-mail to be used for correspondence JR Ahuja & Co, Company Secretaries, 2C-1405, Dreams 
with the interim resolution professional Complex, LBS Road, Bhandup West, Mumbai 400078 

Email: cirpshivam@gmail.com 
11 November, 2021 11. Last date for submission of claims 

12 Classes of ereditors, if any, under clause (b) of 
sub-section (6A) of section 21, ascertained by the 

interim resolution professional 
13. Names of Insolveney Professionals identified to Not Applicable as per limited information available with IRP 

act as Authorised Representative of creditors in a 

class (Three names for each class) 
(a) 
(b) 

Not Applicable as per limited information available with 
IRP 

14. Relevant Forms and (a) The relevant forms can be downloaded from the web 
Details of authorized representatives link: 

https://ibbi.gov.in/home/downloads 
(6) Not Applicable 

are available at: 

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the 
commencement of a corporate insolvency resolution process of M/s. Shivam Steels and Tubes Private 
Limited on 22nd September, 2021(Communication received by IRP on 28 October, 2021) 

The creditors of M/s. Shivam Steels and Tubes Private Limited are hereby called upon to submit their 
claims with proof on or before 11th November, 2021 (falling fourteen days from the receipt of 
communication of appointment of the interim resolution professional) to the interim resolution 
professional at the address mentioned against entry No. 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 

2017-10/1117 



A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class in Form CA. - Not Applicable 
Submission of false or misleading proofs of claim shall attract penalties.ATANL4 

IP Reg. No 
BI/IPA-002 
IP-NO0401 

Sd/- 
Jagdish Ratanlal Ahuja 
Interim Resolution Professional 

2017-18/11175 

Date 30h October, 2021 
Place: Mumbai 



FREE PLESS JVU LA AL 3o oC o 
FORM A 

PUBLIC ANNOUNCEMENT 
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Cprporate Persons) Regulations, 2016)

FOR THE ATTENTION CF THE CREDITORS OF 

SHIVAM STEELS AND TUBES PRIVATE LIMITED

RELEVANT PARTICULARS 
hivam Steels and Tubes Private Limited 

1. Name of corporate debtor

2. Date of incorporation of corporate deblor1h September 1998 

3. Authonity under which corporate debtor is Rapistrar of Companies, Mumbai 

incorporated / registered 

Corporate ldentity No. /Limited Liability 
Identification No. of corporate debtor 

5 

U2104MH1998PTC116496 

264 A To Z Industrial Estate, Ganpatrao 
Address of the registered office and 

principal ofice (if any) of corporate debtor Kadam Marg, Lower Parel, Mumbai City 

Mh 400013 In 
22nd September, 2021 (communication 

received by IRP on 28th October, 2021) 
20th March, 2022 

6. Insolvency commencement date in 

respectof corporate debtor
Estimated date of closure of insolvency 

resolution process
Name and registration number of the 

insolvency professional acting as interim 

resolution professional
9 Address and e-mail of he interim 

resolution professional, as registered
with the Board 

JAGDISHRATANLAL AHUJA
IP Registration no: 

BBI/IPA-002/1P-NO0401/2017-2018/11175 

JR Ahuja & Co, Company Secretariès, 

UG-329, Dreams Mal, LBS Road, Bhandup
West, Mumbai 400078 

Email: pcsirahuja@gmail.com
JRAhuja & Co, Company Secretaries, 

2C-1405, Dreams Complex, LBS Road,

Bhandup West, Mumbai 400078

Email:cirpshivam@gmail.com 
11th November, 2021 
Not Applicable as per limited information 

available with IRP 

10. Address and e-mail to beused for 
correspondence with the nterim

resolution professional 

11. Last date for submission ofclaims
12 Classes of creditors, if any, under clause

(b) of sub-section (6A) of setion 21, 
ascertained by the interim rejolution

professional
13 Names of Insolvency Professinals 

identified to act as Authorised 

Not Applicable as per limited information 
available with IRP 

Representative of creditors in aclass

(Three names for each class)
14 (a) Relevant Forms and 

(b) Details of authorized represetatives
are available at: 

(a) The relevant forms can be downloaded 
from the web link: 

https:/fibbi.gov.in/home/downloads 
(b) Not Applicable 

Notice is hereby given that the National Çompany Law Tribunal, Mumbai Bench has ordered the 

commencement of a corporate insolvendy resolution process of M/s. Shivam Steels and Tubes

Private Limited on 22 September, 202(Communication recelved by IRP on 28h October,

2021)
The creditors of M/s. Shivam Steels and Tubes Private Limited are hereby called upon to submit

their claims with proof on or before 11" Novimber, 2021 (falling fourteen days from the receipt of 

communication of appointment of the interih resolution professional) to the interim resolution

professional at the address mentioned againsentry No. 10. 

The financial creditors shall submit their clains with proof by electronic means only. All other

creditors may submit the claims with proof in peson, by post or by electronic means.

Afinancial creditorbelonging to a dlass, as listecagainst the entry No. 12, shall indicate its choice 
of authorised representative from among the thne insolvency professionals listed against entry 
No.13to act as authorised representative of the càss in Form CA. -NotApplicable 
Submission of falseor misleading proofs of claim hall attract penalties. Sdl- 

Date: 30" October, 2021 

Place: Mumbai

Jagdish Ratanlal Ahuja
Interim Resolution Professional
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